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Kedar Nath & Others érﬁg f.:

Versus T

- < Diuisinnal]Suparintandant N.R. A -_,\;géf_
Respondents.

) and Others. s e

Hon.Ajay Johri, A.M.
Hon, G.5.5harma,d .M. __

(8y Hon. Ajay Johri, A.M.) .. if
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The petitioners in this urit petition :

are Steam Coal Crans Orivers working in the Northern

| '
Railuay Loco Shed at Allahabad. They have prayed foT

ﬁ quashing of an order dated 29.7.73 (AnnaxurauUI)
1 issued by Divisional Superintendent Allahabad and

“b1k
L i
for issue of a directicn to onposite parties not to | .

|
i
* reduce their salaTy and maintain it in the scale of

Rs., 260 - 400.

2. The petitioners' case is that their posts

the skilled category. They were

- o -
R -

usre classified in

confirmed a Steam Coal Crane DBrivers on various

dates. In 1959 the authorised pay scales came in and

the skilled grade was given the pay scale of Rs .110-130.
They were fixed in this scale and also aa@ﬁ§ﬂ §§§§{fQ' |

incrementa. On AN0ERCEheNELERRRCREE Crane Ori

2 ysre Tedssignated as Bucket Drivers anﬁ'ﬁbaﬁﬁj;#ﬂ“-
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classx?iuaﬁmﬁh wag changpdﬂ%d'ﬁaf:ffiﬁfﬂi*:%??.T”_;
Some persons Filsd a*ﬁfittﬂ;@&ting ﬁh. Bzz.av 1959

Mahan Singh Vs. Divisional Suparintandant Hmn»;

et

Railway in the Allahabad High Court which wag y ,i-*ﬂ. i

A #f. 'ﬁ‘

alloued in 1962 1in their favcur. An appaal agh n-i, 'J
the same vas dismissed in 1964. It was held 1ﬁ '"j 1-

"lt

this Writ Petition +hat having been confirmed in 3
skillﬂd catennry +he reclassification of the post &ﬁff?

th

semi skilled tantamounted to reversion and could -
not be done without following the provisicns of f;_
At icya 3115 In 1867; the Encremsn:afafitin Y S

netitioners were stopped. They again wvent to cnunt

S R

+hrough a Writ Petition No.5538 of 1971. Kedar Nath
Versus Divisional Superintendent Northern Railway.
This petition was 21lowed in November, 1971. There
was another revision of the scales of pay in 1973. Thﬁi 35
nay of Steam Coal Crane Orivers who were in skilled
crade was fixed in the nséu scale of Rs.260 - 400.
Since there was some confusion regarding the

categorization of the Steam Coal Crane Drivers the

Railway Board jssued orders in 1976 to maintain
status quo and the petitioners uere fixed in the
scale Rs,.260 -~ 400. Subsequently in 1978 the
Divieional Supdt. Allahabad misinternrated the

Railuay Board's letter of 1976 and reduced the pay

of the patiti@ﬂﬁxs to the seni &kil@pﬁ cgtngnryﬂ s
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Semi akillud ca'ﬁu‘gﬂry in %%*3 w*
A Y
this order that such nf thuse Erana ﬁ;i@q%ﬁm ﬁ,.u-mﬂ

confirmed in the skilled catsgory on the basi atwﬂf
By L
garlier 1948 classification should be allowed to

retain the grade nersonal to them. Cn the

introduction of the revised pay scale in 1975 the
pay of these drivers was by mistake fixed in the

grade Re., 260 - 400 so the petitioners have been

brounht back teo the authorized scales of pay 1.8.

4o A reading of the Railuay Boardd order

makes it clear that there is no dispute in respect

of such crane drivers who uere confirmed in the

skilled catecory., The contention raised before us

by the learned counsel for the petitionsrs uas

also that having been confirmed in skilled qrade

the petitioners cannot bs fixed in a lower scale of pay

as it amounts to revarsion. In this case no one

appeared foT the respondents. Houaver the patitiunara'

confirmation in the skilled grade is not under dispute.

They have to be given the scala pay of the skilled

t may be in the Authorised or

norade whatever i

prescribed scales of pay ol thereafter. They uill
draw the scale pay of the skilled category and ﬁﬂﬁngg



in th!ir 19?6 Lﬁﬁﬁ§&<ﬂpﬂﬁaiﬁ tﬁ
the classification of thu pqﬁfé’q ﬁ’ﬁ
of pay granted aon purﬁnnul baais to

that scales
med staff need to be disturbed.

+he confir
£ the ksﬁtar

syidently is a wrong interpretation o

by the respondents.,

5 Under the above circumstances ue allou

the petition. (e direct that jprespective of the

classification of the post of Steam Coal Crane Driuerﬁr,;_

W
in Loca Shedg the netitioners who are confirmed

‘skilles category 4rivers will drau the pay scale of \

;skillad catecory as narsconal to them according to the

1led category from time

scales allotted to the ski
to time., Ue make no order as +0 costs,
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